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TecludciaDs in Steel Plaats 

{ Shri ADlrudh Sinha: 
198. SlIri IDdrajit Gupta: 

Will the Minister of Steel, Mia. uul 
Fuel be pleased to state: 

(a) the number of foreign techni-
cians in the di1ferent Steel Plants at 
presen t in the public sector and their 
nationalities; 

(b) the arrangements made abroad 
for training our own men for the Steel 
Industry; and 

(c) the time by which the Steel 
Plants in the public sector will be 
managed by our own nationals? 

The MiDIster of Steel, Mines IUI4 Fael 
(Sardar SWaraD. SlD&'h): (a) The num-
ber of foreign technicians -employed 
by the Hindustan Steel directly for the 
construction and operation of the steel 
plants in the public sector- is as fol-
lows;-

Rourkela-l Yugoslav. 
Bhilai-.581 RUlIlIians. 
Durgapur-95 British. 

Besides, there are a number of forei-
gners employed by contractors at 
Rourkela and Durgapm-. 

(b) Arrangements have been made 
to train about 2000 junior engineers in 
USSR, USA, U.K .• West Germany and 
Australia. 

(c) The steel plants in the public 
sector are generally managed by 
Indians but lome of the senior and 
middle level technical posts have to be 
1illed up by foreign technicians who 
will be replaced by Indians as and 
when suitable Indians are available. 

KidDapplq Cases in Delhi 

199. Shri D. C. Sharma: Will the 
Minister of Home Aftaira be pleased to 
state: 

(a) the number of case. in which 
taxi, scooter and tour leater auto-
rickshaw drivers were Involved In 

cases of kidnapping aDd criminal lUI-
sault during the year 1959-60 in Delhi; 

(b) whether the figures abo .. a rue 
as compared to the previous year; and 

(cl the steps taken or proposed to be 
taken in the matter? 

The MInI9ter et Home Aftaira (8hri 
G. B. Pant): (a) There was one 1II1cb. 
case of kidnapping and no such call! of 
criminal assault. 

(b) There were no IlUch caseIl in Che 
previous year. 

(c) No special measures are neces-
sary. 

E1ediOll Petiti.,... 

ZH. Shri Panprkar: Wiu the Minis-
ter of Law be pleased to state: 

(a) the number of eiection petttiOlls 
pending in the Supreme Cou" at pre-
sent; 

(b) whether all petitions relate to 
1957 elections or prior to that; and 

(c) the number of election petltiOfltl 
pending at present in all the High, 
Courts of India? 

The Deputy MiDl8ter of Law (Shri 
B. M. Bajamavis): (a) Appeals in 9 
election petitions (aU relating to Legis-
lative Assemblies) are pending betJDre 
the Supreme Court. 

(b) Of those. 8 are in connection: 
with the general electiDnll of 1957 and 
one is in respect of a bye-electiOR beld 
in December. 1958. 

(c) Appeals in 7 election petitiooa (% 
relating to the House of the People 
and 5 relating to the Legislative 
Assemblies) are pending before the 
various High Courts. All these appeals 
are in connection with the gene rat 
elections held in 1957. 

The position indicated above is as Oft! 
the 20th .July. 1980. 




